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This transferred Civil case has boen Irm,iuad'*qﬁ ¥ oay |

Section 29 of Administrative Tribunals Act,

2e The applicant was appointed as part time Chauki’déi’:- a’jg-‘

T M, 0. office Varansi under Sub Record O fice Cantt’ on 25.1.197

N

Sene kfter six years service, his ssrvices were abruptly tﬂmi ated

and according to the applicant a recruitment test took place in

which he appeared and he also was succassful in the examinatione

Yet he was not given appointment, while others were appointed and

F

he was told that for want of verification of service particulars
M
his appointment could not be made, and after waiting for -cunaidsf#ﬂb?'
E -
period the applicant gave a notice under Sec, 80 of tha Civil N

-~

Procedure Code and thereafter filed a suit in the court of Munsif

for declaration that being duly selected employee, the defendants ,,-

- il
ben directed to recognize applicants status asduly selected

and ~ 3
candidatesfl be permitted to join the post with all consequential

benefits, In reply the respondents have stated that because of ’1
o v Oy 5

the certain reports against h.um} of theft.was lodged and i,e. why '.
his appointment was cancelled., Undoubtedly the applicant was oply |

g ha 48D § .
selected ef—hds no right to the post and he could nuii)axpectad ; F‘“f

to be appointed when once there was some charges against him, He g
5, T

should have been given an opportunity to explain his case and es

such that was not done. The respondents are directed to take

explanation from tha applicant and in case they are satisfiad = "-?

oo »
from the axplanatiun and thl:/rapnrt &qulica ,apmthumd‘f } %

it is found t‘.hai: cfestirsg complaint against the appliuant who uaa 1
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not prosecuted in the criminal court is not nqrrﬂntf fh.a‘ ¢
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